
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 	 6) 

O.A. No. 494 OF 1989. 

DATE OF DECISION 28-4-1992. 

Gajanan Narayanrao Chjtre, 	Petitioner 

Mr. V.S. Me 	 Advocate for the Petitioner($ 

10 	 Versus 

Union of India & '3rs 
	 Respondent s 

Mr • B.R. yada, 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.C. Bhatt, Judicial Member. 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the ludgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement? .,. 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Gajanan Narayanrao Chitre, 
3enior Commercial Inspector (TC), 
Western Railway, 
Office of the Diviic.nal 
Railway Manager, 
Kothi Compound, 
Rajkot. 	 ..... Applicant. 

(Mr. V.S. Mehta, Advocate) 

Versus. 

Union of India owning 
Western Railway through 
General Manager, 
Western Railway, 
Churchgate, Bombay20. 

Chief Personnel Officer, 
Western Railway, 

W 	 Churchgate, Bombay-20. 

2. Divisional Railway Manager, 
Western Railway, Rajkot CiviSion, 
Kothi Compound, 
Rajkot. 	 ..... Respondents. 

(Advocate: Mr.B.R.Kyada) 

JUDGMENT 

O.A.No. 494 OF 1989 

Date: 28-4-1992. 

Per: HoxYble Mr. R.C.Bhatt, Judicial Member, 

Heard Mr. V.S. Mehta, learned advocate for 

the applicant and Mr. B.R. Kyada, learned advocate 

for the respondents. 

2. 	The applicant has filed this application 

under section 19 of the Administrative Tribunals 

Act, 1985, seeking the relief that the order gassed 

by C.P.u., western Railway, Bombay on 11th October, 

1988 communicated to him under covering letter 

It 	 dated 18th October, 1988 vide Annexure ?, rejecting 
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his prayer for alteration of the date of his birth 

be quashed and set aside and that the applicant be 

not retired from service before 30th Septérnber,1993. 

3, 	The applicant joined service of the Western 

Railway in its Bhavnagar Division in 1956 as 

Commercial Clerk and was posted as assistant Goods 

Clerk at Bhavnagar. It is alleged by him that he 

has put his correct date of birth 4th September, 

1935 in his application form of Railway Service 

Commission, Borray in 1956. It is a case of the 

applicant that his uncle, in order to get the 

applicant admitted in the primary school, got his 

birth date recorded as 4th September,1932 for the 

reason that the School did not admit any child of 

age below seven years and therefore, this date of 

4th September, 1932 was given but the correct date 

according to him is 4th September,1935. He has 

alleged in the application that he has several 

brothers and sisters,that the school certificate 

of his sister vide Annexure Jz12 shows that she was 

barn on 21st June, 1931. He has produced the copy 

of the affidavit of his mother, Anneure A-I dated 

7th August, 1988 stating therein that applicant 

Gajanan was born at Rajkot on 4th September, 1935 

but at that time there was no law existing in Rajkot 

that the birth of a child should be registered with 



local authorities. The applicant by his representa-

tion vide Annexure A-3 dated 10th March, 1986 to 

the CPU, Western Railway stated that his uncle 

managed to admit him in the School at the age of 

four by mentioning wrong date as 4th September, 1932 

though his correct date of birth was 4th September, 

1935 and hence the date be corrected accordingly 

in the service record which was followed by another 

apoication vicle Annexure A-4 which is undated. 

4. 	The CPO has considered the representation of 

the applicant and has rejected the same which is 

beinci haI lenged in this application. The applicant, 

in suPport of his representation, has produced the 

affidavit of his mother before CPO which is 

Annexure A-I in which she has only mentioned that 

the applicant was born at Rajkot on 4th September, 

0 

	

	
1935 and that her brother-in_law Narayanrao got the 

birth date of applicant Gajanan as 4th September, 

1932 while getting him admitted in the School though 

the correct date was 4th September, 1935. The CPU 

has examined the service record, 10 has mentioned 

in his order that the service sheet of applicant 

showed that he was appointed on 26th Septeber, 1956, 

as AGO on this Railway and his date of birth was 

recorded as 4th September, 1932 in words as well as 

in figures under his own Signature on the basis of 
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the School Certificate SSC Board Poona, though 

this school certificate was not available in this 

service sheet but the entry of date of birth in the 

RSC form had been tickmarked which means that it was 

verified. The learned advocate for the applicant 

submitted that more tickmark would not amount to 

the verification of the birth date in the service 

sheet by applicant. He submitted that it ought to 

have been countersigned by the Railway officer. 

However, the fact remains that the applicant has 

signed the service sheet, more over the applicant 

is a literate man, 	at the time of his initial 

appointment s  He was taken as Coercja1 Clerk and 

he had passed SSC examination. The learned advocate 

for the applicant submitted that the date mentioned 

in that certificate crept in because of the 

mistake committed by the aoplicant's uncle who at 

the time of getting the applicant admitted gave the 

birth date as 4th September, 1932 and therefore, 

it should not be considered as a correct date. 

S. 	The learned advocate for the applicant also 

submitted that the CPO rejected the representation 

o the applicant on the ground that he had not made 
J t 

such representation upto 31st July, 1973 and 

therefore, he was not entitled to make such applica-

tion thereafter. No doubt, this part of the 



reasoning of the CPO is not correct in view of the 

Full Bench decision of the CAT in case of Mailela 

Sreerma Murthy & Anr. \f/s. Union of India & crs., 

reported in Vol.11 of Full Bench Judgments of CAT 

(1989-1991) page 152 in which it is mentioned that 

the Railway Board's circular dated 4th ?ugust, 1972 

which is an executive order conflicts with the main 

sub-rule (3) of Rule 145 of the Code promulgated 

under Article 309 of the Constitution and as such 

cannot have the force of law and therefore the time 

limit put in that letter within the period which 

the employee of the railway make alteration of the 

date of birth entered in their service record as 

in force of law, the applicant was already in 

service before 1973 and therefore the above circular 

also would not apply him. The applicant, therefore, 

was not prevented from making such representation 

for alteration of his date of birth in his service 

record before his retirement. 

be 
6. 	However, the decision of the CPU cannot/held 

illegal because the applicant has not produced any 

conclusive evidence to show 	the date of his 

birth. The affidavit of his mother or his affidavit 

cannot be held to be such an evidence to come to the 

conclusion that his date of birth recorded as 

4th September, 1932 in the service sheet on the 
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basis of SSC board certificate was not correct. 

The 550 board certificate is an authentic 

document, and u4less any other conclusive evidence 

is produced which can destroy the entry made in that 

530 board certificate, the Same carknot be held as 

not correct. The learned advocate for the 

respondents Mr. Kyada submitted that the applicant 

himself had mentioned his date of birth as 4th August 

1932 in his application made to the Railway Service 

Commission, the copy of which is produced at Ann.R-1 

nd the School Leaving Certificate produced by the 

applicant Shows the date of his birth as 4th Septembe 

1932 and there is no reason not to rely on this 

certificate. The respondents have produced a copy 

of the service Sheet of the applicant which shows 

in it the date of birth of the applicant as 4th 

September, 1932 on the basis of SSC board certificate, 

He submitted that now the allegation of the 

applicant that the same date was erroneously 

mentioned because of the error committed by his uncle 

in giving that date while getting him admitted in 

Sn 
the primary school is only 1 fter thought. He rightly 

submitted that merely on the affidavit of the mother 

of the applicant, it cannot be held that the date of 

birth mentioned in the 530 board certificate was 

wrong. 
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7. 	Having heard the learned advocate for the 

is 
applicant and on perusal,no case/made out by the 

applicant to come to the conclusion that his date of 

birth as 4th September, 19 32 entered in the service 

record was erroneous. He has failed to establish 

that the CPU has committed an error in rejecting his 

representation. There is no legal error committed by 

CPU in com±ng to the conclusion that the applicant 

has failed to establish that his date of birth entered 

in the service sheet as 4th September, 1932 was wrong 

he applicant has failed to estaclish that his correct 

date of birth was 4th September, 1935. Hence the 

following order : 

0 R P E R 

Application IS dismissed with no order as 

to costs. 

(R.C. Bhatt) 
Member(J) 



CENTRAL ADMflISTRJT DIE TRIBUNAL 
AHDAB BENCH 

Application No. 	 of 199 
Transfer Application No. 	Old Writ Pet 

C 

Certified that no further action is reired to be taken 
and the case is Lit for COnsignment to the Record Room (Decidec). 

Dated  
Counter-signed : 

( 

Section. Officer/court Officer 	Sign. of the Dealing Assiistant 
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Original Petition of 
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Shri 
Pettjoner(. 

VerSus 

Re sponde nt( 

This arpli.cation haS been S brnitte to ttie Tribunal by 

Shri 	 unies Section 19 o 

The AJmin trCtivE Tribune Acts  1935, It has been scrut nse 

with refe:ence to the ponts mentionEd in the check list in 

the i:ght of ti-ia orovisous conteired in the Admintstrnie 

Tri31jfl 	Act,, 1935 and Ce-j, A5in:tretjve Tr)11najs 

( Procedure ) Rubs. 1985. 

Tuìe appl±ç - n has been found in order and may be 

given -Co concerned cr fixaLion of date.. 

The aO1catior is not been foun in order for the 

same reasons i-1Jiccte -  in fhe ehec} 	List. The applicant 

may be ad isod te 	.oct'Ly the same within 21 days/aft 

letter is iced below for slgndturLe, 
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ANNEDURE -I 

CENTRAL ADMINISTRATIVE TRIBUNAL 

AHMEDABAD BENCH 

APPLINT (s) 	J\ 	 — 
RESPONDENTS 	(s) 	•\-,_ _______ 

ENDORSEMENT AS TO 
PARTICULARS TO BE EXANINED 	 RESULT OF EXAMINATION 

1. Is the application competent? 

2. Is the application in 
the proscribed form? 

Is the application in 
paper book form? 	 Ii 
Have prescribed number 
complete sets of the 	 LI4 
application been filed? 

3. Is the application in time? 

If not, by how many days is 
it beyond time? 

Has sufficient cause for not 
making the application in 
time stated? 

4. Has the document of authorisation/ 
Vakalat nama been filed? 

Is the application accompained by 
B.D.4.P.0 for Rs.50/-? Number of 
B.D./E.P.O. to be recorded. 

5. 

so Has the copy/copies of the order(s) 
against which the application is 
made, been filed? 

	

7. 	(a) Have the copies of the documents 
relied upon by the applicant and 
mentioned in the application 
been filed? 

Have the documents referred to 
in (a) above duly attested and 
numbered accordingly? 

Are the documents referred to 
in(a) above neatly typed in 
double space? 

	

8. 	Has the index of documents has been 
filed and has the paging been done 
properly? 

*11 

( 
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ENDOEMENT AS TO E3E PART ICULtRS TO EL)IviI 
	RLSULTOP EXHI NAT 

9. 	Have the chronological deta- 
ils of repres ent at ions made 
and the outcome of such 
representation been indicat-
ed in the apnlioation? 

10. 	Is the matter raised in the 
application pending before 
any court of law or any other 
bench of the Tribunal? 

11. 	Are the apelication/duplicate 	 11 

copy/spare copies signed? 

12. 	Are extra copies of the appl- 
ication with annexures filed. 

Identical with the original. 

Defective. 

(C) Wanting in Annures 
No 	 Page Nos? 

(d) Distinctly Typed? 

13. 	Have full size envelopes 
bearing full address of the 
Respondents been filed? 

14. 	Are the given address, the 
registered address? 

15. 	Do the names of the parties 
stated in the copies, t.I]:y with 
hope. bhose indicated in the 
application? 

16. 	Are the translations certified 
to be true or suppotdnyenn 
affidavit affirming that they 
are true? 

	

17. 	Are the facts for the cases 
mentioned under item No.6 of 
the application. 

Conc±se? 

Under Distinct heads? 

Numbered consecutively? 

Typed in double space on 
one side of the paper? 

	

18. 	Have the particulars for interim 
order prayed for, stated with 
reasons? 

1 
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:irao Chitre. 	........ •pp1icant 0  

.ncOrs. 	........... J-e..po..dents. 
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pp1ication ] to 12 

Orc.er datec i8_iO- 13 16 

passou by General I•ianager 

Jotern Hailway 13 tof 

with forworciiug letter. 

Copy of affidavit of 

app1icant' notL-ier 

Copy of chool Certificate 

of Kurnuc.ben. 	 /qto 19 

Copy of application to C. 

esrn iR.ilway for alteration 

of 	of Birth. 	 7to2/ 
Copy of Covering letters under 

ich copy of affidavit of 
rothor was sent to  C..O. 

Copy of .iiule 145(3) of Inaian 
iai1way s ablishnient Code. 	3 t023 
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CiRaL 	 JR]BU1'AL 2  

B EICH. 

Original Application 	of 1989. 

-•I1i T -t' 

Gajanan arayanrao Chitre. 	.... .... ..pp1icant. 

(1) Union of India owning 

Western Railway through 

General anager, 

Vesern Railway, Churchgate, 

Boibay - 20. 

4 	 (2) Chief Perswuiel Officer, 

vy:estern Railway, Churchgate, 

Bombay 20. I. (3) Divisional Reaiiway Manager, 

Western Railway, Rajkot DivIsion, 

Mothi Compound, 

ajkoG. 	. ..•..•..•. ... Respondents. 

1. Particulars of the applicant : 

Gajanan iarayanrao Chitre, 

enior Commercial inspector (TC), 

estern Railway, 

Office of the Divisional Railway Manager, 

Kothi Compound, 

Raj kot. 
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2. particulars of the respondent : 

(J.) General Manager, 

esLern itailway, Churciagate, 

Bombay - 20. 

Chief ieronnel Oflicer, 

Wosern j-ai1w ay, Headquarter 

Office, 0 western i.ailway, 

Churchgate, 3ombay-20. 

Diviiona1 itailway Maniger, 

esern Mailway, iajkot Division, 

Kothi Compound, Aajkot,. 

j 	 3. 2articulars of the Oruer against which 

application is made. 

fhe application is against the 

following order :- 

to 	 Order No. LC 283/14/7(4) (G..Chitre) 

Date 18-1O-198. gassed by General 

Manager(s) /Chie± ?ersonnel CI licer, esGerri 

1ai1way communicated through General 

iianager, () , esLern Rai1w,ay. CO has 

passed order on 11-10-1988, his order 

with forwarding leter is anaeed herewith 

nn.j1 Ai 	 and is marked as 'nneiure At. 

(iv) 8ubjeet in brief :- 

fhe subject matter is date of birth. The 

case of the applicant is for alteration In date 

of birth io 4-9-1932 to 4-.-1535. Ihe Chief 
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?ersoIflel Officer, ostein £tailway has rejected 

the aplicat's case by speaking Order. he 

Or.or of rejection is comuwicated uh.rough the 

General iia:ager() , estern n.ailway. 

JurisaicioXl of the Tribunal : 

he applicant declares that the subject 

matter of the orde:r against which he wants redressal 

is wiUhLihe ju1dicion of the ribunal. 

Limitaion 

The application further dec1ares that 

uhe app1icaion is within the limitation 

prescribea in ecion 21 of he mLisraive 

.ribunal 	19&. 

iacts o± the Case ; 

(a) 	he aplicant joined service of Liae 

estern iiailway in is Bhavnagar tiviiofl in 

1953 as Commercial Clerk, scale Ls.6O-15O(P) 

and was posted as 	istarxt Goods Clerk at 

Briavnagar. He came Go iajko IAVISIOn in 1953 

on mutual transfer and was posted at iajkot 

Junction as assistant Goods Clerk. He was 

promoteu as Goods Clerk, cale As.100-185(?) in 

1966. he applicant was taken up as claims 

Tracer, scale tts.100-185 (P) in 1968. He was 

promoted as assistant Commercial inspector, 
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c1e s.425-640 (RI in £982. He wa promoed 

as Commercial .nspecor, scale Ps.455-700( 

in 1984. he was further promote as Commercial 

1nspecor, calo 	.550-760 (R) in 1985. He 

was promoed as Commercial Inspector, scale 

R. 700-900(x) in 1Q86 axi works as such uucier 

idvisional Jii1way Hanager, ajkoG. 

fha the app1ica 	h-as put his correct 

date of birth, 4--1935 in h-is application 

form ci :)a jlway Service Commision, Bombay 

in 156. '11 his ap1icaion is in personal file 

of 	applicant. 

what in h-is ch-ildhoo 	he applican 

wa 

	

	en from Hajko to ChoaucLaipur w where 

uncle was officer in thatative stae. jhe 

applicant's uncle Jarirlllarirao, in oTeroge 

a licnG a iec in the rimary School, 

,o u hi birth- cats recored as 4-9-j..93s for he 
II eaion tklaG Ghe school wul no aamit the 

child of age below seven yeari. If the correct 

date, 4-o-.i.935 wa given, he School authorities 

WOUij o amiG him. fhis nt 	 recorea aate, 

1-9-1952 conGinue in Ghe chol reaving 

Cerifice. 

However, the applicant stated hi 

ta of birth correctly as 4-9-1935 ia his 

plication Pem form for Railway orvice in 

i956.Ihis application form is in perional file of 

( 



Ce) 	hat in he year i9M about, one 

weliare inspector oi. estern c.a1iway came 6o tn 

applicanG when he wa on duty and ekeaI4 4ke 

showea the apiic:nt hiz service sheet, The 

Inspector asked 6he applicant whether he had 

any proof of his birth date as 4-9-j935, he 

applicant replied that on tha pot he had no 

such proof. Thereupon he Inspector asked he 

applicant L pa hissignature against the 

column Of Birth i)ate as 4-9-f933. The applicant 

(±) 	±hat inL972-1973  the was some drive 

for correction of Birth ate by some circular. 

The applicant was working as e Claims iracer in 

1972-173 with hi headquarter at Jamnagar. 

Because of nature of his duty the applicant had 

LO remain on line at various stations in Western 

ailway and also on other railways ac distant 

places. He did not know about 1973 circular. This 

circular was not wh.on to him for was his attentjor 

drawn to it, much less 

the orvide of 	Its copy. 

That last sentence of paragraph 2 of the 
order of G1'ie 'Ø C..O. Viz, the attetjon form 

of 	C filled up by Ghe employee 
4-1 

aggeu 'c' 
also inuicateu his dace of birh az 4-9-i32. 

êCQ hereto anu markeu as nneure 

is copy of 6 he f±iaavit of Gha applicant's mother 
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e 

Iridirabai skewR sworn in on 7-8-.i98. .he 

affidavit says that the auplicant Gajanan is 

her son; thaL he is her eighth child; that 

birth cate of the applic:nt is 4-9-1935; that 

he was born at ajkot; Lhat at that time 

there wa no law in Bajkot that birth of a 

child shou1I be registered with locel authorIty; 

thaL the applicant was sent to Chb.otaudapur to 

live with keip his mother's brother-in-law who 

was rcasury officer there; thaL as per rule in 

force in Chhocaudaipur a that time chil below 

ssven years of' ae wa flQG awnitted In the 

school; LhaL therefore her brother-in-law got 

Ghe birth ate of the applicanb recordec as 

4-9-193 for the oL purpose of aauission in 

the chooi and. that correct birth date of the  

apDiicant-tjanan is4-9-15. 

(I) 	That the applic.n has several broGhors 

ad sisLers. -Ie is 8Lh chii a of his pareuts.Ii 

sieter unludben i 7th chilU,  of hi parenLs. tiaLe 

of birth of iumuuben is 	- -19 • Iroo±' is 

ann. '' 	annexed herewith ans. is marked a 	anexure 

to Lhi application. iate of birth of 	udbsn 

is relevanG pieLo of evidence. 

(j) 	ht Lhe applicanL was born on he 

at 	 auspecious cay of GSH CHIJHI and therefore 

ho was given name of Gajanan. Ganesh Chaturthi in 

1935 falls on 4-9-1935 i.e. 	1V 	Yit, 

corresponciing to A.D. 1935- Bhadaia ud Cho;h6 

hi 	is proof of G he applicant 's birth date as 

4-o-1935. 
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(k) 	what the applicat app1ie.0 to the 

competent auGhority 6ho Chief ersoniel 

Officer (C.e.O.), estorn Railway on J0-3-1936 to 

ciage his birth date from 4--1932 Go 4-9-1935 

stating I'eason of error, therein. Copy of hl-s 

applicaGion is annexed herowih and is marked 

	

43t 	as .n oxure A3 to  thi app1icaioi. 

(1) 	i.hat he aforesaid affidavit of the 

appljcant's mother was submitted on 22-8-1983 

alongwith covering letter dated 2-8-38. Copy 

of this covering letter irirt annexed herewith 

and is markea as 'annexura A4 1 t.o this appl±caiion. 

haG the C..O., sstern Railway has 

rejectod the application for alteration of data 

of birth of the applican by his oruer dated 

11-10-1988. Whi order was se 	to the ap.lica.t 

under covering letter dated 13-10-1988. (Copies 

annexed as annexure above.) 

Being aggreived by the order of the 

Chief 'ersoxine1 Officer, estorn Railway daten 

11-10-1988 rejecting his application for 

alteration of his data of birth, the applicant 

approaches this Honourable fribunal for 

redresa1 of his griavance. 

7. o_1 

In view of the facts mentioned in para 6 

above, the applicant prays for the following 

reliefs :- 



what the order passed by C.P.O. i.e. 

Chief ?ersonre1 O±'f1cr, Wsteri Railway, 

Bombay on 11-0-19s31  communicated to the 

app1icaa under the covering letiar dated 

13-10-1933 bearing -o. .iC 283/14/7(4) 

(G.i.Chitre) (anetura 	o this application) , 

reji 	prayer for alteration of the data 

of birtr-i, be set as ie and/orquashea; 

and consequenGly 

he applical,'-iu be not retired from 

service on attaimet of age of 58 years on 

superanx.uat ion, before 30 h 3epGember 7  1993 

(iineteen iinety the) 

ny other relief which may be deemed 

fit in the circumsta:os of the case 

be gra:ted. 

Grounds for reliefs ; • 
(Ar) 	The applicait submits tha 1at 

senence of para 2 of iha order o±' the C.P.U. - 

he atte Gation from ofiC fii1d up by tLis  

employee flagged 'C also iniicated his date 

0± birGh as 49_1932U is factually not corree. 

applica0 has given his dafle oi birth in 

the iiailway *-e 	srvice Commission Form- 

PilClon a 4-9--135. i•  hi form is in 

personal f ilo of 6ho applicant. 



fkie applicant submits thaL he has 

not taken any advantage in this case. A.he 

applicant joined service in 1956. On basis of 

the date 0± birth. 4-9—.1  32 2  b.c woula be 24 

	

yea 	basi f te date 0± 

birth 4-9-1935 he woaL be 21 years of age. 

riO wouLi be eligible for racruiruent on either 

basis. ience the C..C. can alter date of 

birth of ne applicant as iG would not be 

aetrimerital to anyone. 

b.ü applicant submits that due e-

weight ought to b have been givet1 by the C..O. 

to the averments in Affidavit of E0 years old 

mother of the applican. 

	

(J) 	Ihe applicant submits that order of 

the C.i.O. is arbitrary and a ofienive of the 

Article £4 of the Constitution of India. 

(E) f he applicaaL submits that t'ie orcer 

of the C.s?.O. is contrary to law a equity. 

Legal provisions relied upon :— 

Aricle 14 of the Constitution of India. 

Rule 145 of the Indian Railway stab1ish-

raent Code. 

rtic1e 300-A of the Conitution of India. 

Copy of the Rule 145 of the Indian 

Railway itablishment Code is anneea herewith 
Ann. l 

and itii marked as &rinexuro A, 
c 
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8. Interim Order irayed for : 

Pending final deceision on the 

application, the applicant seeks isue of the 

following Interim order :- 

During pendeacy and till final 

disposal of this application, or till the 

30th oepteraber, 1993 (iaeteen hinty three) 

whichever be earlier, the respodent be 

restrained from retiring tIae applicant from 

ervice on attainmenG of age 58 years, on 

uperannuaG Ion. 

Reasons : 

if the interim relief prayed for is 

no granted the applican will be unemployed 

at th age of SSyears and he will have to 

remain unemployed in these days of rocket rise 

of price of commodities and economió depression 

resulting in uaomp:LoymeaG  in private sector. 

he applicant has heavy social responsibilIties; 

moreover in case the application is finally 

allowed the iiailway aministration will have 

uo pay back wages ;o the applicant even if he 

might no; have worked and thus hard earned 

money of U-ax payers will be misused. 

On the other hand if relief is granted 

no one will sufier; he ±taitway Aamifiisuration 

will, take ;'ie work arid pay to the applicant and 

it will get benefit of 33 years experience of 

the applicant. Hence this is lIt caie for 

granting interim relief. 

....11/- 



:.- 

9• Deails of the remedies ethausted ; 

he applicant declare, iat he w has 

availed of all the remedies available to him 

under the relevant ervico rules etc. 

In fact no appeal or revision lies 

against tkie impugned order. 

lOr  Matter floG pending with any other Court tc. 

f he applicant further declares that the 

matter regarding which this application has been 

made is not pending before any court of law or any 

other authority or any other 3ech of the fribunal. 

ii. ?articulars of osa1 Order in respect of the 

application Pee 

iumbar of Indian postal order Di 4-13975  
.aane of the issuiig k-ost C)ffice  

Date o±' issue of postal Order 

.4. post Office at which payable. 

,etails of Index : 

an ir"dex in duplicate containing the 

details of the documents to be relied upon is 

enclosed. 

List of enclosures : 

1. Order ho.C283/14/7/(4) (G.N.Chtre) Date 

11-10-1988 with 	forwording letter 

datedl8-jQ-1983, 

. . . 0 12/- 



:- 
- 

Copy of the af"iaavit of 

applican 1 smot1aer. 	............ 

Copy of proof date of 

birGhofKumudben. 	.......•.••. 

Copy of ap1ication to C.P.O. 

or alteration.,  of ,jaGe of Dirtrj. •.,. 113 

Copy of covering lstter under which 

copy of affidavit of ui-ie applicantis 

mother was  

estern ailway. 	 ........... 

Copy of ule 145 of the Indian 

iieailway jatab1isbme.nt Code, 

Volume I 

in Verification 

1, Gaanan . ChiGre, son of iarayanrao C'nitre, 

age 54 years, workdng as Commercial Lipecor, 

isstem Railway, Headquarter a iTtajkot., resident e 

of Rajko do hereby verify that the contents from 

1 to 13 are true to my personal knowledge arid belief 

aiid zhatI nave no supressod any material faces. 
p 

hmedabad. 

Date 
	 P ;7 

ignat T o iicant.  

The aegistrar, 
Central Admiaistrauive fribunal, 
a.hmedabad Benca. 
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13j.ALaJ.L.a 

Ta IILY 

U I. 

Headquarter O:Cfice, 
Churchgats, Bombay 20. 

)ateu : 18-10--1983. 

p.iC 283/14/7(4) (G.i.Chitre) 

hTi G..Ckajtre, 
sr. CMI(iC) 
±LajMkot. 

- 	 sub; 1aration in date of birth-Case of 
hri G.n. Chitre, r.CHI(C)-±iJJL. 

f: Your letter iO. G/One/83 ut. 22-8-88. 

. S • • • (I S S • S S 

With reference to your representation 

dated 22-8-38, it is advised that your represerita-

tion has been eaminea in detail arid your request 

for alteration in date of birth from 4-9-1932 to 

4-9-1935 has been xs4ss regretted and a copy of 

3peaki!ig Order pasea by CO-CCG is enclosed 

herewith for your in±ormaion. 

above. 
for General Manager(i). 

Copy to : CC/c L3A for irormation an necessary 
a c t IOn. 

-S 

: 	3J for information an ne ces.ary 
ac U ioU. 

for information pieae. 	/ 

3 • 17.10 



- 	 1 have gone through ne request of 

hri G..Chitre, r. Cii1 working under ii() 

Jajko.G or altorau.ion IN recorae caGe of birth 

±roi ---32 to 4-;-.5 on th basL, of afficavit 

nade by hi mother dated 7-8-188,(p.sc) 

it is seen from the d/shee of dhri 

.Chitro that ho was appointed on 26l2-l56 as 

;&c on thi .Jtaiiway. His date of biDth i recorded 

a 4--32 in words as well as in figure: under his 

own signature, autboriy for shich is quoted as 

school Certificate,S 	Boa2L Poona. his gchool 

c e r "u-  ificateA is not available in the i/sheet, but 

the entry of date of birth in the C form 

flagged 'B' has been tic kmarked which means it is 

verifisa. He has signei the /heet in token of 

having accejteo. the recoraca aate of birth. fh 

date of birth so recorc1e1 is binding on the 

employee. there is no clerical error, erasure 

or overwriting in recora.eo oaLe of birth. who 

attestaion from of tC filled up by the 

employee flagged 'C' 	also indicated his date of 

birth as 4-C-l32. 

he employee is literate an for 

literate employees an apportuniy was given by 

the Aam1nistratio.a to submit their represefltaions 

against recorded cae of birth lasest Upo 

31-7-173. It is not understood being literate 

why he did no avail the opportunity and represent-

-eQ for the first time only on 22--198. fhe 

affiaavi of his mother dased 7-8-11 8 canot be 

accepted, as the date of birth is recoraed on the 



basis of 	CI Board. certificate of 1-7-1952 which 

is an authentic documen. The employee never made 

any attemdt to alter his recorded date of birth 

within a reasonable time from tdnea date of his 

appointment on ±tailway. He has also not made any 

effort to change hi date of birth recorded in 

his 	oard crtificao through educational 

authorities well in time by availing the 

of)ortUfl-y given upto 31-7-1973. 

4. 	 in terms of iule 225(4) of RI (1925 

edition) the date of birth as recorded in accordance 

with o:w'U- a;-JG rules shall be 6 held to be hinding 

and no alteration of suciait date shall orsinarily be 

e permitted subsequently. It shall, however, be 

to the General Manager Chief ersonei Officer 

the case of Group C and 'D' Railway 3ervants to  

cause -Uhe4 date of birth to be altered only in the 

following cases :- 

here in his opiniurn it had been falsely 

stated by the Railway servant to obtain an 

advantage otherwise inadmissible, provided that 

such alteration shall not result in the Railway 

servant being retained in service longer than if 

the alteration haa nou been made, or 

here in the case of il1iterate staff, 

the General Manager is sat ified that a Clerical 

error has ocoured, or 

Where a satisfactory ep1anation 

(which should not be entertained after completion 

t 



-: 3 

of the probation peorid or three years service 

whichever is earlier) of the circumstances in 

/n ich the wrong date came 6o be entered is 

iurnihd by he Railway servant concerned, 

gath.er  with the statement of any &Pae 

privious attempts made to have the record amended. 

5. 	Ione of the above conditions is satsf led 

in this case. 

(6. 	In the circimstancos quoted above, I 

do not find any ground to accede to the request 

of Shri G.N.Chitre for alteration in his recorded 

date of birth from 4-9-1932 to 4-9-1935. 

c 0. 



/ kt. ,k .................... 	it 
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bN rtMIEtt1 

AFFIDAVIT 

Indirabaee Narayanrao Chitre aged about 80 years 

residing at Rajkot. 

2 	Gajanan Nlarayanrao Chitre is my Son. He vas born 

at Rcjkot on 4/9/1935. At that time, there 	no 

law existing inRajkot that the birth of a child 

should be registered with local Authorities. I have 

seven sons and three daughters and all are alive at 

present also Gajanan is my eighth Children. 

3. In the year 1937-38 my said son Gajanan was - nt 

to live with my sister—in—law who was staying with 

my brother_!in_law,NarahariraO Chitre at Chhota—udaipur 

which was a nature state in Gujarat and thare he was 

serving as a i'reasury Officer. 

Gantd. • •2. . /— 



If) 

- 	I..... 	.... ''I 	' 	rt•o 	 . .it 
V. ." 

klw%t '$k, 
bf 'tI'UEtLEI tLI'  

As per the rule in force in the said State of Chhota—

Udaipur and chjldren below the age of Seven years are not 

admitted in the SchoQl and so wIth the sole purpose and 

intent to get early admission in school my said hrother—in_ 

law, NJarayanrao got the birth date of my Son Gajanan as 

4/9/1932. But the correct birth date of my Son Gajanan is 

4/9/1935 and not 4/9/1932. 

5. 	The above statement is true and correct to the oest of 

my knowledae and belief and I believe the same to be true. 

RAIKOT OF 	/"/1988. 

c([c 

Solemnly ffir r 

p 	 Wine ii 4gamob.
f 	........ - 

(M. N. M$AP4I) 	%,o 	
Wbe b QTMY - RAJKT. ((cFc7\4\ 

rai l*)) 

fl1. IN. 

'- NCfARY - kAjr<JT - 



) 

MA1ARASHTRA STTE BOARD OF SECONDARY EDUCATION 
FOONA DIVISIONAL BOARD 

b11fJ), 

r 

1 

1: 

I 

I 

I 

I 
I 
I 

This Is Lo i.. Ufy that the withinsigried 

RAJE KUMUUI MADHUKAR 

passed the SECONDARY SCHOOL CERTIFICATE EXAMINATION of  MARCII  1972 

In the Grade shown below and reached the Standard (Pass Credit or Distinction) as shown In 

the following subjects: 

MARATHI 	HIGHER P 

HINDI 	LOWER P 

SOCIAL STUDIES P 

GENERAL SCIENCE P 
ENGLISH 	LOWER P 

All PHYSIOLOGY & HYGIENE P 

ARDHAMAGADHI P 
HOUSE CRAFT P 

Exam. St No. 	 Grede 	 Totoal No. of Suhi"cts 	 Sthool No. 

A61381., 	 THREE 	 EIGHT 	 33.052 

Date 	21-06-1931 	TWENTY—FIRST JUNE NINETEEN THIRTY ONE 
of 

Birth 

Siç'ituro of the ite.iA 
of the School 

//.............. 

ow 	

.. 

rOON A-i 0. 

Divisional Secretary 
1st August 1972 

NpTE 	(I) TAP PCTNPAAY 	HOI r oIFlCA1F IS AW000EOI TO SuCciSplit CANDIDATES IN- 

AWl , 	 illi.( TAIl 1111111 hAl 00 TIll COAT Of HAUKS IN THE 01(.RFGAT(. 

W,1500  C5A11

1I1 

 

49 PER CENT OF 

N

MARKS IN TIL AG

1

c 

 

ALGATE. 

'1 

	

II

1151 

	

II1 

 	11 

rns

; 

	r 	 or PITS 	Si 	 lIsrrcTriN(r) lOP (. 

 

......lull!!! III STilt SAUL AS Till! 111111110 IN TAIL (AALIIOATF% 

KEPt!, 	'.',.. II 1111 IAAUITIAIIOT! 

IMPORTANT  
No change in this S. S. Cortificte shall he made escept by the authority issuing it. Any wfringement 
of this requirement will result in the cancelT'tion of the S. S. Cortibcate in question and may also 
Involve imposition of other appropriate penalty as rna be decided by the Board. 



Prom : 

r. CMI(Claims) 
Etajkoc. 

oto 
A'JN;";AXUR;& 41 

Rajk.ot. 

Date : 10-3-86. 

thri. 	C.3. 
Chief Persoaal 0l'f1cr, 
estern i.ailway, 

Churchgayte. 

ub 	he Change in Birth Uaie in ly.  Recordas 
as 4-9-135. 

iepectea 6irl  

in rogari to the subject cited above, 

I the urersigned request to consiar my case for the 

change in birth-date in tly. Record on the following 

grourias :- 

Ny father had 8 eons and four daughters and 

I am the seventh soi of my Lather. 

I was brought up of Chhota tJdaipuer with 

my uncle who was Jreury Officer in G- Chhota 

Uoaipuer state w when I was only 4 2 years old. 

In those days there was a rule in Chhota 

iJaaipuer •tate that a boy can be admitted to a 

school at the age of seven only. 

Ny uncle xnanag€)4 to admit aie in th 	ehooi 

at the ago of tour by mentaining wrong date a 

4-9-193g. 

My father had not maintained any kind of 

record to  prove my birth date as 4-9-1935 but from 

he very beiniig, I always mentioned as 4-9-35. 

2/- 



It 

- 	;- 

(6) 	Buic, due to my baa luck my birth date is 

also not recorded in 6iae MunicipaliGy ofiic, 

Lajkoi 0.6 in hose days nobody was So much 

rGicuLar about birth date as we are today for 

our cbtidran. 

uy 'o irth dt is 	easi 

ho my elder brother will remain in service 

M'ich will be in form Go lang at under 

he circumstances, kindly do needful in the 

Liatter and obelige. 

cnking ou±4  goose1.L In ansicitic:i. 

IOLU' iihiuLy, 

4- 



Prom : 

G.i.Chitre, 
r.1r.(.LCiC) , 

Chief personal Officer, 
'J. Bly,. Churchgate, 
Bombay. 

A&XtJRB : 

:- G/one/8 of 2/8/88. 

ub :- 3eniority list of 4 G taff 

Commercial )eptG. -Commercial Inspectors. 

ief ;- Your 	i 1C1O3O/2/ 7/3  o.ateu 27--87. 

re pected 5ir, 

ith refere:!cs o abovs cie 	ubjec'., I, 

the ujdersi&nod huxibLy submit herewith my so years 

old mouhereks 	heron wy e Copy of 

affiaaviG in supprG of my birth daGe as 4-9-1935 

instead of 4--1932. -hc original affidavit will 

be submitteci as and when required by the Railway 

dminis ra  

Hope now, necesary correction will be 

made in my s&vic record accordingly. 

hanking Yours. 

Yours faithfully, 

(G. .. Chitre) 

nc1 :- &o above. 	 CHI(JC) 

ajkot. 

isØ 
il 



(3) 	L1e 	 L oirria recordec ma 

accordacs with these rules whali be held o be 

oinding anu no altoraGion of such uate shall 

ordinarily be permittoo. subequent1y. It riall, 

iowever, be open Go the president in the case a 

aeted railway servant, and a General iianager, 

L he case of a non-gazetted railway servant 

o caue he tate of birth to b alereh - 

(1) 	 hi, oiio 	i 

ated by the railway servant to obaina an 

vantage otherwise inadmissible, provided that 

uch alteration shall .noL resul in the railway 

ervant being reained in servic longer than if 

e alteration had üot bee maoe, or 

wheroii in the case of illiGerate staff, he 

General iunager is satisfied that a clerical 

ror has occurred, 	or 

(iii) 	whre a saisfactory o lanaion (which 

nould ordinarily be submitted within a reasonable 

time after joining service) of the circumstances in 

ULflCJ 

	

	Jrozig date came t be enuered is furnished 

rilwy servant concerned, together with the 

3taternent of any previous attemp made to have 

Tacori 



BEFORE TU CENTRL ADNISTRATIV TRIDUN\L AT ?1HN'DADAD 

O.. No. 49 A of 10 3. 

Shri Gajann N. Chitre, 	 Anplicants  

Vrs 

ct&\
,\Ci  

ç:\I  

Ii 

Union of tndia & Others 	.... 	Pesaondents

the 

 

At the outset trar,  Resondentgstats and si.thmits that 
the a licatian of the anlicent is timeba rred and deserves 

to be disrussed limne; as the Order oassed by the Chif 
Personnel O:1 ficer is dated 1310_193i3  which 7-as conveyed 
to the Petitioner, but the oricinal Order wicb was 

by the CPO, Westcrn Rai1u.y, Eorrbay, is dt. 11-101-133 

and the accounting date i.e. the date on wuic the applicant 

'is inform d - 18-10-1983 and thus the resent aolicetion 
is clearly time barred as the same u.s  been filEd after 
one year. 

With reference to nara 6(a), the averments made by 
the. Petitioner regarding details of the post held by the 
Petitioner is not diseuted because it is not a question 

to be decided by this Hon'ble Tribunal. The real question 

before this Court is the chil3enciinv of date of birth ano. 

therefore the same does not reduire further comments. 

With reference to para 6(b) the averments made the rein 
aee not correct a. nd is denied hereby. The statement made by 
the \:Ilicant that he has put in the correctdate of birth 
in his arplication form of Railway Service Commission 
Bonbay, in 1956 is shen as 4-9-1935 is not correct. On 
the contrry, the application which was filed and submitted 
by the \p1icant  to ti-ic Railway Service Commission,Borrbay 
wherein the annlicant himself has s own that his date of 
birth is 4-3-1932. A copy of the aplication in the handwritt. 
-ing of the applicant himself is enclosed herth hoina his 
date of birth aq 4-3-1932 is marked annexure R-l. Not only 

this, a copy of the school leaviric certificate prjduced by 

the applicant also shows his date of birth is -9-1932. 

...2 
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In his ServiCe Sheet prepared at the time of his apaointrnet, 

the app1icn1--  himself has- entered his date of birth as 4-9-32 

and he Tlas put his sicnaure. . cory of this Service Sheet is 

enclosed marked as anneure I-2. Thus, it can be seen that 

the allegation mede by th pplicent is afterthouqht, without 

any evidentary sumort and bseiess. 

With reference to para 6(c), the aveents made therein 

are not correct and is denied hereby. The story narratecby 

him of a period 30 years back shows that even at the time of 

his a&nission to Schol, the areiicant had resorted to falsehood 

and the same has continued till his superannuation. The 

Lesponclents therefore has notinine to say further when the 

apTiicant himslf has admitted his own falsehood.. 

With reference to aera 6(6) thd averments made therein 

are not correct and is denied. The Responc1en:s have made it 

	

e d 	oclear in para 6(b) above andee 		ont  

recuire further repeatition. 

With reference to para 6(e), the averments made are not 

correct and is denied hereby. This is the second instance 

of the Petitioner's falsehood. He states that in 1970 

one Welfare In 	W 	R 	me 	hi estern awaa 	e  

hE was on duty end he had 5be'7ed him his Service 5heet and 

asked the Nn. n,ljcnt to cnive mroof that his date of birth is  

jy<35 A_9.1935. And as there was no proof the Arlicant 

hTs put his signature and showed his date of birth as ,1_32. 

The Resrondents states and submits that richt from the 

initial stages ±.e. from the  time of pplying for the job 

th aplicant had given his date of birth as 1932. Only he e  

had mde changes in the rronth i.e. from Aunust to September. 

i.e. the ficure ' 	and the year 1932 was con. And therefo 

it does not lie in the south of the rplicant to say that as 

...3 
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there was no mroof, the date of birth was sh wn as 	-9-35. 

Not only this, he himself has markd in his own handwritinq 

that: the date of his birth is 1-9-1932, at the initial 

stages. 	nd they efore the question of ob-tain.ng  signa1re 

or proving his date of birth in thr: year 1970 doss not 

arise. 	It seems that the Petitioner h 	the habit of 

blminc others for his wroncsdoincis and now he is desrarately 

/ tryine to get out of his own admission that he was born 
H61,  

on --9-1932 so that he may continue in seice for three 

\ rrore years with the ril .r-y . 
with reference to para 6(f)., the averrnents made in the 

re 
said 	ara/not 	correct and is denied hereby. Here the 

petitioner hw again tried to take shelter of falsehood 

saying thai:  in the year 1972-73 a circular was issued by 

the derartment for correction of date of birth, but some 

how he had not applied because the circular ws not shown 

to him no.r ,,wa 	his attention drawn to it. 	Here the 

Petitioner has shown a perfect eamr1e of h:.s  own careless- 

ness and now wants ecuity and justice forgettinc the 

maim that a person who wants ecluity must come with clean 

ha.nds. 	Here it can be seen that the Petitioner has 

throughout tried to shift the burden to the railway 

aiinistration and therefore tha ilecation made by the 

.pplicant are concoteci, after thought 	nd is baseless. 

With reference to sara 6(g) 	the aveents made in the 

said para cuotine the last sentence of mara 2 passed by the 

CPO is biséd on record and thE?rfore it cannot be said 

that 	it is without application of mind. 	On the contrary 

the C.P.O.  has :eferred to the attest5tiofl on the 

opplication of th 	employee filed by him on 9-1-1956 

and the 1st mage of the said form s1-os 	his. age to 

be as 23 years. 	This agin pioves that his date of - 	A 



birth is 4-9-132 any. \ xeroy cony of the same is 

enclosed marked as annewurn R-3 for the oerusi of the 

hon 1blr' court end decide ti-r-  real diseute. 

. dith reference to pa•ras 6(h) and (1) the avenents 

made therein or net correct and is denied hereby. 90 

far as th 	:fidavit filer by th nther of the Auplicant 

is concerned, it is irrelevant. Similarly, th age of 

the sisterof the applicant is lso nor relevant. Th ecj 

of the sister is shown as 21-6-1931 whereas the age of the 

onnlicant is shown as 4-9-1932 and between th' t there 

is a co--. of 15 months. hence this fat is 	se immatcril. 

Even otherise the same cannot be considered because 

there is proof in the chool leavine certificate where 

hisa geis shown as 23 yers in 195-6 and ho in his own 

handwriting as marked 1932. Till now he has not made 

any attempt to correct or change hi-s date of birth 

though  a chance was given in 1973 • The petitioner is 

tryino to get 3 more years of service at the fac end 

of his service and the same cnnot he given at the cost - 

of the others who are more capable and qualified and who 

are waitino in ccueue. 

10. 	1ith reference to pras 6(j) to (n) the averments 

made therein are-not correct and is enjed  hereby. His 

date of birth is rightly and correctly recordcc7 in the 

Service sheet on the basis of the. information furnished 

by th.e•'pplicent himself. Even othen1dse, the documents 

produced, mrke: i\ñnexure I to 3 clearly shows that the 

year of bis.hirth is 1932 and hot 1935. Eence there is 

n error in the soeoldnç order passed by the CPO. This 

court cannot entertain this tyPe of. aonlicatin which is 

a fu'-±le exercise because the court can only decide if 

there is an error of law or err of jurisdiction. On 



- 	 t1e con - rary the speaking order passed by the CP0 is 

foundd on the evidence nroduced and thrrefore :bc same 

cannot be read end recorded by the court at this stage. 

ii! • 	The Resoondents further state end sithmits thet 

the 'pplicent i-e - made relerosontation rega rdine change 

of date of birth in l]6 for the first time, i.e* after 

outtinc in 20 JCIrS of SelviCe an when he is on the 

verge of retirement. \nd the above is madewithout: any 

riccnce, and therefore it is purely an aftertboucht 

and ec- rves to he rejected. 

12. 	The Respondents furer state 	d us t~hatth 

o 	n 	o 	otN'be:at the time f diig this aplicetin, 	onl 

tribunal may he pleescef to tko into consideration ti- c 

Primary Bench judgcrnent, New DeJPi, reported in !\2R on 

a ge 50', ATI. ilahah ad p a e Na. 2, end A2P Ilyd erabad 

on page No. 60 end other judeements on the same lines. 

13 	'or the above reasons and reasons which may be urged 

at the time of hearine of this arlicetjo, thi erraljcatjr 

of the pplicant deserves to be d±m1d with secial 

costs to tiw- espondents 

For and on behaif of thc 
Union of India. 

DivisionaI Reiwey Nanager, 
Nyf) 	 estern Ra!lwy, F.ojkot. 

Aocata for the 
fles'ondents. 

Verification. 

4Dvisi nel Railway iiena --er, Western Rai3 way, Rajkot, 
do hereby solemnly af.irm end state tht what is stated above 
is true to my kno':lcdee, informa -;:,ion en belief end I 
believe the same to he true. 

Ahmedabd. 
Dt 	 pivisionel RaiJ.way lianager, Jk 	i/ 	 Western Railway, Rajkot. 



Regd. No 
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,0 
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Roll No 	.\ei 

RAILWAY SERVICE COMMISSION 

n of Application for appointment as (Post)...-...t........................................ 

he 	grade of Rs.....................................for the.... .k......................... .Railway. 

Reference Employment Notice No............................Category No...................... 

N B.—Ail entries in this form must be in the Applicant's own hari4writing in ink. 

A. PERSONAL PARTICULARS 

(a) Name in full (in Block capitals) 

(6) If married, to indicate whether more than one 
wife is living 	.. 	... 

(a) Father's name (in Block capitals) 

(6) Father's present and past occupations give 1u11 
details 	.. 	... 	. 

	

3. 	(a) Your postal address iq full (in Block capitals) 

(b) Name of the nerct Railway Station 

Personal marks of identification 

(1) Religion 	... 	.. 	... 	... 
Centmnuriity .. 	... 	... 

Are you a member of the Scheduled Caste or of 
toe Scheduled Tribes? 

so mention the Caste or Community 

(iC) Are you a member of  the Anglo- Indian 
Comniuttity? 	.. 	... 
ff so state whether you are a statutory native of 
india (A certificate of nationality should be oh-. 
tamed front the local branch of the Anglo-Indian 
Association, or from persons of standing, whç 
dleUilCl YCS are Anglo-Indians. Documentary \ 
evidence such as birth certificate and sch,I 
leaving certificate will also be accepted). ., Li 

a. 	Exact date of birth (Christian Era) ....' 	..\ . \ 
N.B.—As recorded in the MatriCIMiofl, S.C., S.S.L-.Coc 

qusvaIent certificate. ( 

	

7. 	Give (isi Block capitals) 

Place of birtV 	... 

Indian State or other territos' in. ,  which, 
your birth place is ituated 	... \... .\ 

8. Give particulars of your height, weight and chest 
measurement. 	 -c_I 

L.  

' 	9. What languages can you read ... 	... 	, 
write 

1 man"'-"  
an,rc t.uts 	ouc Wile ia• 	,.  

Q:..C.H1 TR 

Ji 
Q. 111 JUU.R..c 

P 

NL.C.U11................................... 
ME- O.T......I 	. 

NiL............ ................ ............................... 

............................................... 

C.c.ZP . 

Cs....................... 

(I) 	Height ....... .. .......... 	Fi.... ......... 	Inches. 

Weight ............ ....................Ibs. 
Chest measurement ......... .. ..................... Inche s. 

E f4  L IS ft C L4 I RU. -i r Nfb I rn 
I..........".!"" .... ....-..................... sJ 	; 
3—r-- 

57o; 



ve 	\E 

P. P.5-55. 
 

B. B. No. G. 108 F. 
R. 3. 

S. R. Code No. G. 1931. 
- 	G. 1932 & G. 1933, 

WESTERN RAILWAY 
SERVICE SHEET 

-. - Name in full  

Father's Name____ 

., [)ate of Appointrnent_____ 	15- 

Permanent or Temporary 

Designation ______ 

Staff or-'icket No. 

rovident Fund AccpuntNo._,2/.  

-. 	Date of joining Provident  

fJate ;y f Birh Z+ft 	hoSfej 	 irc 7 
/a 

Age on Appointment T-ch 

Religion 

	

	 Nationality0Y1 ________ Caste_____________ 

I
Vi1lage Jcc— 

Native of 	.... 	.-.- 	Taluka or Tebsil  

District 

Identification Marks  

	

Educational--Diplomas and J 	- 
t.Jeç qia1ficaftoth 

gnureorlean
ssion 
4_i 

	

I.. 	 - 

	

Station. 	 Signature 

	

Date. 	 Ar 

j Designation ': 
	

T 

Officer-in-Charge 
The age on the last birthday should be entered in words against the item Age on Appointment" by the Off cer-in-Ch/' 
n his own kandwriting, who should put his signature (with the date) against the entry. 

_n 

	

- 	 -• -•'. 	- 



• 

L Name in full (in block capitals) with aliases, if any 

(Please indicate if you have added or droppec 
any shigo, any part of your name or surnauia). 

2. ' 	esent sJciress in full (i.e., Vills go, Thaniourl 
District, or House Number, Lnne/3trca end 
Road). 

.1 
Home hddress in full (i.e., Village, Tliarh and 

District or House Nwnber, Lane/Street end 
ioad). 

If. originifly a resident of Pakistan, the adiLirucs 
in reel Dominion earl the dale of migratior 
to Indian Union. 

.4J_7 

- 

Panicukis of plct 	jjf u you mu tu 	d fus mule uhcn cnn 	r during the preceding fwe years - - ------------------- - 
esicLentmI addresses in full (i.e., From 	 To 	 Village Thana and Distuct or 

House No Lane/Street and Road) 

.................................................................... 4... 	................ 

................................................................................................ 

Fathc 
	in full vvitil iii n 	if any 	

I 	
/ 

Pro'ent postal. address (if dead give hi (b)J7A 	 Ic t Asi2 

Permanent home address 	... 	... 	... 	(c) .......................................................... 
Profession 	... 	 .6 	........................................ 
If in service, give designation and official 

address. 

Ncitionafity of, I 

	

(a) Father .. 	.. 	.. 

	

(b) Mother. . 	., 	... 

	

,. (c)Husid 	..... 

(d) Wife ... 

(ii) Place sf birth of. 

.............................................. 
h Wth. 	

) 	 - 

Eactditeufp 

Present Age 	... 	• 

Age at Matricj-u[ 	un 	... 	,., 	
.. 	.j 	

(c... - ..,,.; .. 

A 

1/ 

ML - 

(e) ...s::........ -............................................... 

xe . 

(ii) 	...........,:.::...:D—...... 

(c) ......./............- 

/,. 	II ........ 



VAKALATNAMA 
IN THE Ce"~ 

--- 	- 

Civil 

Crj 

""40 7 
1 	 r 

	

/ 	
APPLICANT 
PETITIONER 

V E R S U S 

	

A 	 IRESPONDENT,e 

V/lt4A.1 

I/the undersigned PetitionerJOppnt/Appejnt!Respn4ent 	4 
in the above appeal/Reference Revision, Review 

Petition do hereby appoint and retain SHREE VIPINCHANDRA S. MEHTA, Advocate of the 

Gujarat High Court, and 

to act, appear for me/us in the above matter on my/our behalf to conduct and prosecute or 

defend or withdraw the same and all proceedings that may be taken in respect thereof or any 

decree or order passed therein including proceeding of execution and review, to file, obtain 

return of documents and to deposit and receive money on my/our behalf and to appear, apply, 

act, take necessary action on my/our behalf in the above matter. I/We authorise our advocate(s) 

to sign plaint, written statement and also to verify or affirm the same and also to make 

Affidavit(s). I/We agree to ratify all acts done by the aforesaid Advocate(s) in pursuance of 

this authority. 

Date this 

Accepted 

 

 

dayo 

Signature of Advocate(s) 

Address 

Vipinchandra S. Mehta 
Advocate 

41, Girijasut Society, (Giriraj-2) 

Near Dhanjibhai Kuva, Chandlodia Road, 
Ahmedabad-382 480. 

t 

I 



PI 

0 

CENTR2L ADMI NISTATIVL TRIBUNL 
AHL'1EDA3AD BENCH, AHMEDABAD 

/ 
in'with 

TA/OA/ 	/ 
/OA Stamp No ji,  t.') /yj  

To, 

5th Floor, ? 7et:i Pone, 
Near dardar Patel Colony, 
Poet Naczjivan, Naranuura, 

a8Q. 

Date 	//-( 0  

 

Sub. Remova1 of defects. 
-Application  	 Al z 

Between 

and 

Applicant 

Re sponient, 

Sir, 

Please remove within 14 days, following defects marked / 
in the above mentioned application filed by you, faili.ngwhch 
necessary action will be t.keh by this office infer suh-rule 4 
of rule 5 of Central Admjnjstratjvo Tribnnal(Procejire)Rules, 
1987. 

F —' 

Ii- 	 ' 

Deputy Registrat(J). 
Defects 	 * - 

Application is not in prescribed form. 
Applicntion is-not on thick paper of good quality. 
The application is not in following two compilations, 

i) Application alongwith impugned order(s). 
2) All other documents and annexures referred to in 

application in paper book form. 

Though the number of petitioners is more than one, a rccjaa.t 
for permission for filing joint application is not made, 

Though the application is a joint application filed by an 
association, it does not disclose the class/grede/categor 
of persons on whose behalf it has been ilcd AND/OR at least, 
one affected person has not joined the application. 

Looking to the number of respondents, 	 extra copies 
are wanting. 	 -- 

Though the number of respondenls exceeds fi'e necessary 
process fee is not paid. 

Addresses of petitioner/responlents are incomplete. 

Respective column(s) regarding jurisdiction/limitation/non 
pendency before other court/exhaustion of remedies is aro; 
not filled in/not properly filled in. 

Column no, 	 - 
- 	 of pre-cribed form of app ,nat r 

is not filled in/is incomplete, 

The apolication is beyond time 	
Jays.. 

Suffieient cause for not making the application wiThin the 
period of limitation, has not been filed 	 12, 



, 2 . 

An application is not accompanied by Prescribed fees. 

Index of locuments has not 	fild/h not been prepared 

Paging has not been done properly. 

Paging does not tally with Index, 

Date of annexure 

in the index. 

I.B. Application and Vakalatnama. Patra is not signed by the 
.Advocte and all the party. 

Necessary verification at the bottom of the application is 
fleutd/is incomplete/is net signed by the party. 

20. Affidavit/Verification is not dly sworn before a competent 
authority. 

21. Thumb impression of the applicant on application/verjf.cati-
oIVakalatnarna Patra is not,  i atjficd, 

22. Annejre should be scrially marked as A-fl, A-2, A - 3 and sD 
on, and shc:11d be accord ngly shon in icjex. 

23. Copies cf the following documents are not filed/are not 
attested as True Copies. 

  
3, 
4. 

24. Page do,,'Annexure No, 	 is/are not :Legible, 

25. The document of authorisatjon/Vaka1atna Patra has not 
filed, 

26. Second set/extra copies are not filed/are defective as under 

27. File zise envelope(s) bearing full address(es) of the 
respondents has/have not been filed, 

28. The apulication is based on more than one cause. 

29. The copy of Job Cord/Appoin-byent order is not led. 
30. Paging  number is not given in petition/sets supplied by you 

as per method of Paging. 

31. Copies of reference, referrel in the petition i.e.references/ 
Citatjon/Oirc11ars/Orders instructjons/ Decisions etc are 
not supplied. 

4 



	
iJ1INISTT2 :L 	2EI2iJJAL 

AI4ED:J33i) 3iCIT, Ai3D 

3 5)., PATLL DTJ.2T, 5 TU FL5C, 
E 	J.i 0OLiC 

	

C:22 	VjI\LJ, 1, -2U5. 
Stm ho 	; I 

To  

Shri  
2vccate 

Sir, 
In cootinnatioc of this offic- lot r of CVO iiOo 

dtnd 	 reqarc1in: ufiic 	 in the aoli1 

filed b you, t.ke eotice that if ou do otoemove the n:fice 

Co ectico .ithin 15 dvs Lrom thu tat of rceiot of tnis 

lettor, Tow: ao'lie.:.t±oi will he :Lilec1Jithout recotrotioe 

DPur: RIs. tt. 

—, V,-- 

0i I t ~22J7 e` 
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Ii 

?JQ 

TY, fiIL. 	• 	1ITçE TLLi2D 

L7 / 	sa-o 
:o.ic 	tL0:o 	 UT 	G340U o[L4 Of 

cDLc 

flO AC 	jUT0 	Ati 	LDOAp U LJL) 	) L0 	T 

L 	'1)UF0 	 D u 	LL T 	04 O4 	 0 

Pp 0J U0 OS O O A4JIOC[TI 	 'j) 
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T 	L)\ 	 L 	 ?L Japao w:J;ui aO 	LL 	 - 

o; poi UOTSSTW.pT JtO; UODTIctc ZAOqL 

Oj vo S pJ STLUJ ueoq S4 ucT;UDIdd:i so 
54 J  •O )O5L p5XUU5 OJIT t°JOJd E; TOIS 

	

t0 SC)Td0 	T 5ULC[TJI STLi O- '86T 	;;ounqçJJ  

aliT4_ej4GTUTU:Lp%: '-[ 	° 61 UOTDC)S JtUDUF. 	UA0TJO) 0 

Tstat 	°OR 	 Aq psuieUwoDD U0T2DTTULO U 

T7S 

- 	 j '-- 	' 	' 	' 	 • 	, ç j 
'L2Ld 

Q CA oit) ( 
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() JijCLNOjSaId 	
7-,, 	o;:r.  

CINV 

U2 iv1 2E 

Q O\j U50J 

0 Ap (j-fri 
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JOTtOD rjLjVCj LLvc[(fLs • C. 
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vci'mi 
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e --v ecl. Pe.n:i&.1i- 
	 JR. 	 J 	LLL4Y, 

Oi, 
- 

'!çJ11 ci T 	,\3.Ci1ItC 
I 

	

U 'riio'v, 	 ch4I 	 ?CIiJ-i J (I) 

To 

(I) 	 qic-V) 	N. 
LLDA cevi 	C.y,r1 e-e 
I- 

k't' 

	

- 	 rioe ha 	he 	cvj :oI.:: n ilds been 

rixcc. or ,4olrr,iS.510)l 	 o 

Lhc s, oJ -.u1oatic-i 

you represen th. apPl1ctit/e -on i-t cnd :hu:ufore 
you 	neleby infone. to rerar. prebont o conduci:1cJ 
tee iraot :o 	 ;I1 :oi rc 	e'r or Lu c riango Lo 

proue. With the rrtaLer it w1i no heori orQ (jec1.ied in 

your bnnnc, If necensry you mn 	rrane LO iifo 	your 

: -eronir. ren nt ir the Oui -t 

) 	y. . 	
C44 V ) 

u4 ~c+f 
).4 , O: iiJ 	 IL.LO'RTIVL TR!

cce 

JLJt 

Nec4 

cj 

L) r.R. 
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INDIAN POST5 AND TELEGRAPHS DEPT. 

SENDER'S ADDPE5 	QijQh2d1Ia 
lim 

&TgSTAMP 

t 	
(1/1 

1T/L1(PNIJ___III II 



____ _____ ___ 

i1i 	flDi 	(Qi'1c) ACKNOWLEDEMEN1 
—; 

U1QA 
/ 

e/jcri. ' 

RECEIVED A 
REWSTEEO 

/LETTFR]PGTCARO/PACKET/PAPZLE 
J, 

No.: 

-% 	 --' -'--- 

=;
TO 

i 
(ME)J 	

' 

ficr 	 9 	i 
t IN5UPEO FOP RUPff 5 	1iJ&IaL  

-- 

OF ADDRESSEE 
DATE OF DELtVERYJ 	 )Rc15tho1I iii 

,wiraqS 	tr 	 t 	 f12 
'COfE CiT Th MATTR 	FREQLJU'4ED 	t 'FO-N5URED 

0a tuc1 	l dlil~l 	t EJU1 di dcteZe cKnivIe 	
V 

/ 
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INCAN POST5 AND TELEGRAPHS DEPT.1 

5ENDR'5 AODRE55 
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iIi fcipf 	(1c) ACKNOWLEDGEMENT U1Q..Z 
ovm  

/acr& 

RECEIVEDA- T0  /LETTER/PaSTCARO/PACKET/PATCLE 
4SURED _J 

NO.: 

/ --'/ 	 / 

kDDRE5SED  
- 

t 	cfl 
t INSLJSED FOR RUPEES  

1 

DATE OF DELJVERYJ 
SNATURE O'E3$EE 
JI1C15CJ 4 

5iT 	& C37 	Tyyrq 	 t 	1IT MZTo it ITI 
COR' 	 ATTER NOT REQuIJED 	t FOR .N5tJRE 	ARTICLES 	W' 

ciit?;7 	 QQCI 

iJw 



- 
* / 

DMI1\TlffVE TUffL 

E),p1lL iOTJL, 
r, ardar Patel Colony, 
1'arriedtac3_380 014. 

L3;Ued oi 	 day of Vooefftw  19 89 
PLGN • N0, O 	 19 

49 

-PPLICNT (3) 
DVi MR. 

V. ,Mebts 
VA 

!s___ - ±tafoNiJENT (3) 
LDV TR 

01. General dtwaqier. Western "ailvayo Churchgate, $cmbay'.20. 
03. 	Chief Personnel Of fict. Weetrn Railway#  He*uzrtr 

Of fic, Wc churchjat, 
0$. r4vtional Pailway !4anger, Weetrn 1&tlw4y, 1sjkot 

£4viion, Kothi Comr, R*j)ot. 

eed5 Ibri 
applicant (e .sd made and npp:Licajon cflder section 19 
of 	e 	11j1 'aivo rnal 	ct, 1 95 in his Tribunal 
&Cv7±TJ 	e-levn anxrea 	e - ) bearing Regn. No 	 / 	nd whar, erjn 	. 	 is ct up for Lb 	

1 	th ee Hon 	1ribor   ordcL d mar 

hereas tho Hon ble Tribunal f of the opinion that 
a tp1y to ha dpD1icajori is o:1J for, 

It 13 afdbpdi ORDf) 

oe teSDondent No, 	 dofile three compl 
uf duly verified reply o fhe applicaton alogwjth 

	

c - c in a pdper-book fo 	with the Regist 	of the - 	I 	 r hin 	day, wee OIL the cejice of thi nhjee.. 

2, 	Thn: yea - nc'uld s:rnuIdneol1i endorse a copy of the reply 
SlOO/HtL docerntn. as mentioned at b,No, (a) above, to 
the coune1 for 	applican-  Cs) 

Strjcp i ro' acoiLcebie 	 of fltiee dt. 17.11,09 vx,xxxxxxxwxXrnxmxx 

	

Order pesed on td. 0042.89 	
at On 

diroction before Ristrr. 
4! 	(or the case be posted on 23.01.90 Volt F*rt.r Direction 

Before Rsgietrar.) 



-2- 

3. 	bou e -Le also 6 reoted -Co .soducee the LecordS rioted 
bocJ lot trie perusal oi the hen L3e 3ench of the 
i L:LeUr. I on bhe daec. h.xed i or heai:inç, 

(I) 	 - 

(Ti-) 

coplicacion hoe eaco licro 
1Q;i AA., reourd eu vti.bh 

to eO*1i 	ling, you are ae 1 ibcrt 	o do •30 On 
toe teas fixed, or cai cth.c date ;o .16roh the case 
TOy be adjourned either in arson or through the 
aOVOOete arpointed by you 

coke notice, triat in defduro of your/appearance 
o ths• date fixed, the case iii be hearct/'proceedea 

roe 

the Fon'ble,  Vice Chdirn,. Centtdl.-umifliSorac72 
'rrboniL, heedJbod Benca, hmedebad, hi is the 	 - 
dc o 	 £0 the year 19 

C.okb.Jj AIlTI  rJ1IVB TiIUNi 
i-ie• Bie'CH 

A 

j 

/ I 
/ 

/ 
/ 

7 ; 



'rqr t 	 ACKNOWLEDGEMENT 
* 	

/I1 r 11r ;3Ir 	 1 
ztteI I No. 

411it GCiLEL 

* Received a Registered /Letter/Postcard/Packet'Parcel 
Insured ,7 .-;-':/ 	. • 1, l '- -4/ 

Addresed to (name) 	 4'4• 

Insured fRupepes 41C 

ttt-CL ctLl"L/Date of delivery ... ... 198  

Score out the matter not required.  
it t 6tJ 6td .9 watt 	 : 	•-< /1 	:.-..• 

for Insured articles only. 
Oil GCt:z1qEt 	 UfI* uivSi9nature of addressee 

34I'- t '1LtI 
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WESTERN RAILWAY 	 G 338 F 
A 
	

English 

VAKALATNAMA 

Before 
In the Court of ) 

Plaintjff / Claimant 
Defendant / Appellant 

L 	/ Petitioner 

Versus 

rDefendant 

- 	
Respondent 

appoint and authorise Shri.. . J.Y. . . 
JT 

to appear, act, apply, plead in and prosecute the above described suit / appeal / proceed-
ings on behalf of the Union of India to file and take back documents, to accept 
processes of the court, to appoint and instruct Counsel, Advocate or Pleader to 
withdraw and deposit moneys and generally to represent the Union of India in the 
above described suit / appeal / proceedings and to do all things incidental to such 
appearing, acting, applying, pleading and prosecuting for the Union of India SUBJECT 
NEVERTHELESS to the condition that unless express authority in that behalf has 
previously been obtained from the appropriate officer of the Government of India, 
the said Counsel / Advocate / Pleader or any Counsel, Advocate or Pleader appointed 
by him shall not withdraw or withdraw from or abandon wholly or partly the suit / 
appeal! claim / defence / proceeding against all or any defendants / respondents / appellant/ 
plaintiff / opposite parties or enter into any agreement, settlement or compromise 
whereby the suit / appeal / proceeding is / are wholly or partly adjusted or refer all or 
any matter or matters arlsing or in dispute therein to arbitration PROVIDED THAT 
in exceptional circumstances when there is no sufficient time to consult such I appro- 

/--Pleader/ 

priate Officer of the Government of India and an ommssion to settle or compromise 
would be definitely prejudicial to the interest of the Government of India and said 

C1,
Advocate or Counsel may enter into any agreement, settlement or compromise 

/ 	whereby the suit / appeal / proceeding is / are wholly or partly adjusted and in every 
such case the said Counsel / Advocate / Pleader shall record and communicate forthwith 
to the said Officer the special reasons for entering into the agreement, settlement or 
compromise. 

j ThePresident'hreby agres to ratify all acts done by the aforesaid Shri. . 
. .(TI V.cV)... .in pursuance of this authority. 

In WITNESS WHEREOF these presents are duly executed for and on behalf 
of the President of India this the....................day of..........19.... 

Dated..............................19.... 

flpidnnhiii nf ih0 
'5 k'1'' 'A e "1 

Officer. 

WRP, M)7057T2/6; 8-87; 14,000. 
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CENT BL ADMINISTRATIVE TRIBUN.L 

H€DABAD BENCH 

Sent by Regd. A.D. Post 	 5th Floor, 

	

/ 	Served personally 	 B.D. Patel House, 
Nr.Sardar Patel Colony, 
Post: Navjivan, 

	

41 
I 	 hmedabad — 380 014. 

Date: /J- 

/77i 	C Aj (/, /z? - 	 APPLICANT (S) 

V/s. 

RESPONDENT(S) 

CT(') 

(C)vi pc i 

i?cjI. 

6/- / v 	flh/c 	(I?dti 

i44, & t'-;ojii  

ivcL, 

/ r C1 i c 	/?ci of, 

Take notice that the above application has been fixed 
for 	/ 	, 	 on  
at 10.30 A.M. In the said application you represent the 
applicant/respondent and therefore you are herebnftned 
to remain present for conducting the matter. If you will 

fail to appear or to arrange to proceed with the matter it 
will be heard and decided in your abs ence. If necessary you 
may arrange to inform your client to remain present in the 
Court. 

cntra1 Administrative Tribunal 
Ahmedabad Bench 

- 	Ahmdabd.  
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a 	t;4 

aZ C94cl 

Duty before Pleasure 

rc1 	LtL 

fl, RI ict 	LWt1 (Iit-), 

Vipinchandra S. Mehta 
Advocate, High Court 

41. Girijasut Society (Giriraj-2) 

Chandlodia Road, Ahmedabad382481. 

Date:2) 	/c/ 9 

Cfe ,&/IA 7T/.6-' 

C-c/e4-4 747-' 

4 	o 	 . 

;

AN 
v 	

7A%w-f 

(4~ V PC4-4? 



NOTICEL2M_NO. 4 

CENT PAL ADMINIST PAT lyE TRIBUNAL 

AHMEDABAD BENCH 

Sent by Regd. A.D. Post 	 5th Floor, 
personally 	 B.D. Patel House, 

Nr.Sardar Patel Colony, 
Post; Navjivan, 
Ahmedabad - 380 014, 

Date: •c7ç; /J2 

I ,\' (i-,j,1 	 APPLICANT(S) 

V/s. 

RESPONDENT 

T •, 

7. (Cyrx'/ I5p/-o7 (i ) / 

/. 	/2/.j 

LL I 

1T? kct. 

I 

Take notice that the above application has been fixed 
for 	IJ)( 	 on - 

at 10.30 A.M. In the said application you represent the 

applicant/respondent and therefore you are berbytnfimed 

to remain present for conducting the matter. If you will 

fail to appear or to arrange to proceed with the matter it 

will be heard and decided in your absence. If necessary you 

may arrange to inform your client to remain present in the 
Court, 

- 

eon OfiI)_ 
Central Administrative Tribunal 

Ahmedabad Bench 

LL 
	 Ahmedab d. 



BEFORE THE CENTRPL ADMINISTRJTI TRIiiUNAL AT AHMEDABD. 

L'' 	T\•L 	LI 

Vs. 

Applicant. 

Union of India & Ors. 	 Respondents. 

I, Mr.H.R.Kyada, Advocate do state that I will appear on 

behalf of Union of India and others as Respondents Advocate 

so kindly note my appearance on behalf of Respondents. 

Ahmedabad 

Date: / /19, (s.R.KYzcA) 
ADVOCATE FOR RESPONDENTS. 


